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(TRANSFERRED C0MPANY PETITI0N (Lodging)N0.339 0F 20'16)

Grauer & Weil (lndia) Ltd

Versus

ISMT Limited

The Petitioner has originally filed the Company Petition against the Respondent

before the Hon'ble Bombay High Cou( for winding up of the Respondent on the

ground that the Company is unable to pay an amount of Rs.43,72,8251 (Rupees Forty

Three Lakhs Seventy Two Thousand Eight Hundred Twenty Five onty) which is due

and payable to Petitioner. The said Company Petition was transferred to NCLT,

lllumbai Bench. The Respondent has filed their reply and raised objections. During the

pendency of the proceedings before the NCLT, lilumbai Bench, the parties have

agreed to settle the entire dispute amicably and thereby have agreed to enter into and

file the following Consent Terms:

The Respondent shall pay and the Petitioner shall accept a sum of Rs.

43,72,8251- (Rupees Forty Three Lakhs Seventy Two Thousand Eight Hundred

Twenty Five Only) as and in full and final settlement of their claim against the

Responder{ and as made in the aforesaid Petition.

The Respondent agrees and undertakes to pay to Petitioner the aforesaid sum of

Rs, 43,72,8251- (Rupees Forty Three Lakhs Seventy Tlvo Thousand Eight

Hundred Twenty Five only) as mentioned in Clause '1 of this Consent Terms in

the following manner:

a) Rs.10,00,0001 (Rupees ten lakhs only) at the time of signing the present

Consent Termsi
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Petitioner

Rs.5,00,0001 (Rupees five lakhs only) wlthin two (2) weeks from the

date of signing the present Consent Terms;

both the parties agree that within 15 days from the payment of

Rs.5,00,0001 (Rupees flve lakhs only), as mentioned in sub clause (b)

hereinabove by the Respondent to the Petitioner, both the pa(ies shall

complete the joint inspection of the Respondent's pickling plant and

b)

c)

h
execute Minutes of the Meeting
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both the parties agree that the said joint inspection by the Petitioner and

the Respondent of the Respondent's pickling plant shall be conducted

to identify the works with respect to the entire plant supplied by the

Petitioner under the P0 Nos. PKJ 052848-00 and PAJ 051234-00.

Pursuant to the joint inspection both the parties shall sign the Minutes of

Meeting for which they shall take a reasonable approach,

e) at the time of signing the Minutes of the l\.4eeting as stated in sub clause

(d) hereinabove, the Respondent shall pay a sum of Rs.7,00,0001

(Rupees seven lakhs only)to the Petitioner;

the Respondent agrees to pay the balance Rs.21,72,8251 (Rupees

Twenty{ne Lakhs Seventy Two Thousand Eight Hundred Tvrenty Five

Only), subject to reconciliation, to the Petitioner as per the terms as

mutually agreed by the parties in the lllinutes of the l\4eeting.

3. ln the event of Respondent Company committing any default in payment of any

of the aforesaid payment on their due date set out hereinabove and as per the

l,4inutes of the Meeting, the Company Petition shall be revived and restored in

the file of the Hon'ble Tribunal.

The Petitioner will file application before the Hon'ble NCLT lor the disposal /

withdrawal of Company Petition No. 200 of 2017 forthwith upon signing of this

Consent Terms.

5. There shall be no order as to costs

Dated this 25rh day ol July,2017
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Grauer & Weil (lndia) Limited

The Petitioner above named.
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ISMT Limited

The Respondent above named
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Advocate for the Petitioner Advocate for the Respondent
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CTRTIFIfD TRUE COPY OF THE RESOTUTION PASSED BY THE BOARD OF DIRECIORS OF GRAUER &

WIIT (INDIA} UMTTED AT THEIR BOARD MEETING HEID ON WEONESDAY, 10fl FEBRUARY, 2015

AT THE REGISTERED OFfICE OF THE COMPANY AT GROWEI, HOUSE ATURLI ROAD, KANDIVLI

(EASr), MUMBAI - /()0x01.

FITING / DEFENDING/ WITHDRAWNG OF LEGAL CASES:

It was informed to the Board that it is proposed to severally audlorize any of the Director and Mr'

Ajit Pandey - AGM (tqgal) ahd Ms. Revati Dhakite - ManaS€r (Legal) of the Company to represent

the Company for all legal suits, winding up petjtions, Criminal Complaihts, Applicationt Oth€r Legal

remedies or defend suits, complaints, petitions, arbikation matters etc to protect the lnterest,

rights and property of the ComPany.

The Board discussedthe same and passed thelollowing Resolution

"RESOLVED THAT the Cornpany be and hereby severally authorized anv ofthe Director and Mr' Ajit

Pandey - AGM {tegal) and Ms. Revati Dhakite - Manager (Legal) of the Company to sign' file'

defend, compromise and wlthdraw Suits, Complaints) Winding up petitions / other Petitions'

Criminal ComPlaints, Applicatlons, arbitration rnatters, Caveats, Other Legal remedies' Plaints'

vakalatnama, Affidavits, Claims, Counter Claims, evidences, verifiotiohs, replies and any other

Papers required in the High Court and / or City civil courts, Small Causes Courts, Magidrate Court5'

Arbitration Tnbunal and all other Courts / Tribunals / authorities in connectron w'rth the matter of

detending and / or filing suits / applications / pettions / appeals / Compleints / affidavits and to

appear, depose and lead the evidence on behalf of the Company at and when rcquired in the courts

of l-aw, to protect the inlerest, rights, titles and proPertles of the Company'

FURTHERRfsoLvEDTHATanyoftheDirector/sorcompanys€cretaryofthecompanybeandis
hereby authorized to certify the copY

wherever requked."

of said resolution as a True Copy and submit the stme

CERNTIEDTRUE COPY

FOR GRAUER &WEIL IINOIAI UMIED2
*rw K. GANDHI
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GROWEL

ui!0Al
400la1.

EU

',4emberoi

!.qncher: ffndovod I Aurqngdcod I Bongoiur'r I Chennol | (ochl 
-

co*t ail ir"ir. t[moto 1r-uortno 1rr:ouo |tune Isecund€tdod Inojkot



Solullons You Can Trust

( rllll lFIhl) I l{t I COP\ OF I llE ( llt(il I-Att ItliSOL(]'[lON NO' d/2017-lll P'{SSID

IJ\ IHE I}OAIID OF DIRF,CI oI{S OI IS}IT LI]\'IITED ON JUI,Y 25, 20I7

(t ll.( t:t-.\ti trl.tsol-t TIo\ )'( ). {i 20!7-18

l O CP-AN'I i\ II'IHORITY l' Olr SI(;NlNa; TtlL CONSIIN f I DRI\{S WITI I GRr\tlER &

\['t)II, (tNDlA) t,lMlrED ANI) SIGNINC APPLICA'I lON ] oR wITHDltAw-AL Or

I\SOLVENCI PROC[trDINGS PIiNDINC BEFOIT-L NCI,'I', MU}TI}AI

"RESOLVDD 'I'HAT Mr. Durga l{ao, Execulive vice President (Projects) of the ComPany be

ard is hercby authorised to sign and execute the Consent Terms with Grauer & Weil (l.dja) Ltd ,

a drall ofwhich was circulated to the Directors, lor and on behaliofthe Company for siltlement

ofalL dispures & dues and also 10 sign necessary application, affidavit or any other documeDt for

\Nithdrawal of Insolvcncy Proceedings filed by Crauer & Weil (lndia) Ltd. against ISMT Lld'

betbre thc Nrtional Company Law fribunal CiCI-T), Mumbai and represent the ComPaiy

h,rl.re \CL l

RESOLVED FURTIIER THATMr. Durga Rao be and is hereby also aulhorised ro ;ign such

ipplications, aflidavits, vakalatnamas, written statements, Pctitions, deeds and docurnents, as

may be required to be executed in this comection, and to do all such acts, deeds, nlatter and

thinss as ma! hc deeured necessary. dgsirablc or expedient to give etfecl to the above resolution

RESOLVED !'URTHER THAT any one of lhc Dircctors or the Conrpany Secrelary ol tbe

Company be and is hereby authorizcd to issLle a certiticd truc copy ofthe above resolntion "

C]EITIIFIED 11) BE I RUE

I'or ISN{T Linlited

.hikishan l'ahLrni
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BEFORE THE NATIONAL COI\,4PANY

LAW TRIBUNAL
I\IUIVBAI EENCH

TRANSFER CO[,4PANY PETITION NO.

200 0F 2017

(TRANSFERRED COMPANY PETITION

NO (L). 339 OF 2016)

Growel & Weil (lndia) Ltd

Versus

rsi,,tT Ltd

Petitioner

....Respondent )

CONSENT TERI\4S

Dated this 25rh day ol July,2017

.

Mr. Sahil l\4ahajan

Advocate for the Petitioner,

office No. 105, Birya House,

265 Perin Nariman Street,

Fort, l\.4umbai - 400 001.


